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F1i, A fAFrET TuT Yo HATET
(1T i wfereqor fasm)

At
< faeett, 11 54, 2026

aT.#1.17. 469(37).— ST TormtaE 4T (Faw) Faaraett, 1954 % Faw 4 % 3u-fF=m (1) s
(2) = =T ufsq sfaer A= Fare srftaf=ag, 1951 (1951 T 61) F¥ & 3 &t IT-41=T (1) JIRT &
QTTRRAT T TART 3T g, e 1 TR GIRATIT TLHTL 3 AT F AT TTE (A AT (Fa 8 911
T =) A =ee, 1955 & 0T SiiT |@9re 3 & fow uagrT it @A aardt g, o -

1. (1) =7 BfFEIEr & 9% AR JEEE 97 (§98 98 e q7 w1 Faad) qmaar g
=, 2026 F2T ST TR

(2) ¥ EfRTw, T TSI § A THIE T T A g g

2. AT TATHAT qAT (Fant 98 9T &7 fAoaw) e, 1955 $F st 7 “ghRamn ofds
TIT IOH et gfatea # oo Re=ferfeg sfeeentta B smoa, -

4211 GI/2026 (1)



THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(i)]

ghearom

ST G & qgd aRS ST I3

LA 6 qeF qiad

AT T AT -g-fa e

HETHAT % T4 A=

AT 3 % I q&T 9=

ERiREIRSTA IR I

10

HerHAT & AT gar qf=e

TLRTL & A=

TSI o =T

e A= ey

e, AEwTr atAtaar

AT, T TRagT

THATI & SH

RLEEEIE Ra

Al O] A A Al A N

AFEL TF FGTT AIH

TSiEe o, g

AT, FT

HETIAR9Te, T T FHel TATT-HE-TgeT HIaT U FIAATZ o9

ag e, 37 forew

N N e N e N Y

HETIAQ9T, The1ehT T9reAT

AT, ST 37T arforsT

h, GTE UF SAUTE TImaa

TH AL

REUREREIEIR T

AT, TEAT, ST q9%, TTERaH AT, ATIT S forwrad

TR, gl =1 Har

HETHAT & T T qi=

T TR TR, [ETH AT TAahTe ITFEaweeT, T

T FTRT ATTHS, BTG AT (oaTe ITTEheor, wiiarang

T AT TR, FAIT T e Friereor, Jead

T e arterant<d, A agmee e srteer, Remw

Al Al Al Al Al Al Al Al W A A 2] A

FRRTT AT/ AT AT AT/ 2 77 rary

15




[\ II—&vE 3(i)] HTL T (ST ETLTI0T 3

(¢1

IBEGETRIES IE R IR EEET
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e, AT Fertrameor, SEa ST e [ avl 7 HedTr $i7 e
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AT IUTLH-AE-TT FTIHT ATIFRTLY, Torer qrefror faawme arferaeon/sre wedes

FT qes S =" 123

Fg iAgRe R, St ST 72 1 % 40 viawa & At T8 g 49

Ty wiafAgRe Red, ST St | 1 % 25 giaaa & stfée 7Lt g 30

wireror R, ST Sude #g 1 % 3.5 wiaad & oifae &t i 04

gl Rord i {7 9g Rerd, St Sod<6 w2 1 %7 16.5 Ffaerq & aifdh 781 g1 20

| | N[ W[N] =

T T Fera s A4 (W) Raarastt, 1954 F [Raw 8 F o7efis ua=fa gRr i) 68
T AT 9% SUHET 72 1,2,3 3 4 % 33 1/3 widerd & stfarw agi givr

7 | wfreft weff g S ST AT 99 (142+3+4+45-6) 158

T TTTAFA geqr 226"

[®T. . 11031/05/2024-31.9T.9. -II(F)]
TTST9T FHIT ATEE, AL =
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feoquft (1): = ATSHHAT F AT B F T, EATT AEUUH Hawt hl Fef AT 78 qear 215 o

femuft (2): e fAfRaw, e 22 seeaw, 1955 # uHaesy /. 3350 F d8d AT & oI |
THRTIATT FohT T 9| Teq9=Td, Svg WIS TeTEiaa AT o gRATOT "ol & gae § e fortera ar.ar1.4.
TeaTett Tttt gy wentaa BT T

$.49. | gL | feAi® %.9. LA, . fo-Ti®
1. 1089 6.10.1973 15. 479 31.10.1992
2. 980 14.9.1974 16. 98 20.2.1993
3, 471(31) 29.8.1975 17. 280 5.6.1993
4, 782(30) 31.8.1976 18. 656(3) 15.10.1993
5. 126 29.1.1977 19. 319(3)) 31.3.1995
6. 1125 16.1978 20. 444(31) 27.9.1996
7. 1277 28.10.1978 21, 739(30) 31.12.1997
8. 160 3.2.1979 22. 311 03.09.2003
9. 700(30) 17.12.1980 23, 229(3)) 27.03.2008
10. 614 4.7.1981 24, 188(31) 24.03.2009
11. 931 10.12.1983 25, 541(3) 21.07.2009
12. 190 26.3.1988 26. 835(30) 13.10.2010
13. 310 6.5.1989 27. 1221(30) 19.12.2018
14, 45(30) 1.2.1990

MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(Department of Personnel and Training)
NOTIFICATION

New Delhi, the 11th June, 2026

G.S.R. 469(E).— In exercise of the powers conferred by sub-section (1) of section 3 of the All
India Services Act, 1951 (61 of 1951), read with sub-rules (1) and (2) of rule 4 of the Indian
Administrative Service (Cadre) Rules, 1954, the Central Government, in consultation with the
Government of Haryana, hereby makes the following regulations further to amend the Indian
Administrative Service (Fixation of Cadre Strength) Regulations, 1955, namely:—

. (D These Regulations may be called the Indian Administrative Service (Fixation of Cadre
Strength) Seventh Amendment Regulations, 2026.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Indian Administrative Service (Fixation of Cadre Strength) Regulations, 1955, in
the Schedule, for the heading “Haryana” and the entries relating thereto, the following shall be
substituted namely: —

“HARYANA
123
Senior Duty Posts under the State Government
Chief Secretary to the Government 1
Additional Chief Secretary-cum-Financial Commissioner 1
Principal Secretary to Chief Minister 1
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‘ Additional Chief Secretary to Government Haryana

Financial Commissioner/ Principal Secretary

10

Special Principal Secretary to Chief Minister

Secretary to Government

Secretary to Governor

Chief Electoral Officer

Registrar, Co-operative Societies

Director General, State Transport

Commissioners of Divisions

Transport Commissioner

Excise & Taxation Commissioner

Resident Commissioner, Haryana

Director General, Agriculture

Director General, Town & Country Planning-cum-Urban Estate and
Colonization

el el el Rl Bl B N e e el R N |

Director General, Higher Education

Director General, Technical Education

Director General, Industries and Commerce

Commissioner, Food and Drugs Administration

Labour Commissioner

Director General/Commissioner

Director General, Information, Public Relations, Cultural Affairs,
Languages and Grievances

Director General, Urban Local Bodies

[a—

Additional Principal Secretary to Chief Minister

Chief Executive Officer, Gurugram Metropolitan Development Authority,
Gurugram

Chief Executive Officer, Faridabad Metropolitan Development Authority,
Faridabad

Chief Executive Officer, Panchkula Metropolitan Development Authority,
Panchkula

Chief Executive Officer, Sonepat Metropolitan Development Authority,
Sonepat

Chief Executive Officer, Hisar Metropolitan Development Authority, Hisar

Spl.Secys/Addl. Secys/Joint Secy./ Officer on Special Duty

Director/Project Director

Director, Secondary Education

Director, Elementary Education

Director, Food & Supplies

Director, Sports & Youth Affairs

Director, Social Empowerment, Welfare of Scheduled Castes & Backward
Classes and Antyodaya (SEWA)

bt [ [ | | | Y

Director, Women & Child Development

Director, Hospitality

Director, Tourism

Director, Consolidation, Land Records & Special Collector

Director, Development & Panchayats

[UNN VNG VI U -
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Director, Rural Development 1
Director, Supplies & Disposals 1
Director, Industrial Training 1
Director, Environment 1
Director, Medical Education & Research 1
Deputy Principal Secretary to Chief Minister 1
Additional Resident Commissioner, Haryana Bhawan, New Delhi 1
Secretary, Haryana Public Service Commission 1
Secretary, Haryana Board of School Education, Bhiwani 1
Deputy Commissioners 23
Additional Deputy Commissioner-cum-Chief Executive Officer, District 8
Rural Development Authority/Additional Collector

1 Total Senior Duty Posts 123

2 Central Deputation Reserve not exceeding 40% of item 1 above 49

3 State Deputation Reserve not exceeding 25% of item 1 above 30

4 Training Reserve not exceeding 3.5% of item 1 above 4

5 Leave Reserve and Junior Posts Reserve not exceeding 16.5% of Item 20
1 above

6 Posts to be filled by promotion under Rule 8 of the Indian 68
Administrative Service (Recruitment) Rules, 1954 not exceeding 33
1/3% of Item 1, 2, 3 & 4 above

7 Posts to be filled up by Direct Recruitment (Items 1+2+3+4+5-6) 158
Total Authorised Strength 226”

[F. No. 11031/05/2024-AIS-11(A)]
RAJESH KUMAR YADAYV, Under Secy.

Note 1: Prior to the issue of this notification, the Total Authorized Strength of Haryana IAS Cadre
was 215.

Note 2: The principal Regulations were published in the Gazette of India vide SRO No. 3350, dated
22.10.1955. Subsequently, they were amended in respect of the Haryana Cadre of Indian
Administrative Service vide following G.S.R. numbers and dates: -

SL No. | GSR No. DATE SL No. | GSR No. DATE
1. 1089 6.10.1973 15. 479 31.10.1992
2, 980 14.9.1974 16. 98 20.2.1993
3. 471(E) 29.8.1975 17. 280 5.6.1993
4. 782(E) 31.8.1976 8. 656(E) 15.10.1993
5. 126 29.1.1977 19. 319(E) 31.3.1995
6. 1125 16.1978 20. 444(E) 27.9.1996
7. 1277 28.10.1978 21. 739(E) 31.12.1997
8. 160 3.2.1979 22, 311 03.09.2003
9. 700(E) 17.12.1980 23, 229(E) 27.03.2008
10. 614 4.7.1981 24, 188(E) 24.03.2009
11. 931 10.12.1983 25, 541(E) 21.07.2009
12. 190 26.3.1988 26. 835(E) 13.10.2010
13. 310 6.5.1989 27. 1221(E) 19.12.2018
14. 45(E) 1.2.1990
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